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This ca:e DC posted. on Monday i. .e. 16th ioveu:x;-, 19:7 

euet of the leained. aavocate Mrs.Sudha Gan:war 

for,the applicant. iir.J.D.jmera learned advocate for the 

respondent am ears. 

(p .H.Trivedi) 
Vice Chairman 

(P.:. 
Judicial Member 



IV 

PLa'±t2 

Coram : Hon'bie Mr. P.H. Tnivedi 
	: Vice Chairman 

Hon' ble Mr. P.M. Joshi 
	: Juaicial MemDr 

16.11.1987 

Mrs.GangJar learned advocate for the applicant 
1AL 4 	. 

appears ana ces 	 Casey d.eciaod on 

22.5.1986 y C..T., Calcutta that 'service of charge 

sheet has to ie done within a speciric period after 

communication of the order, otherwise the suspension 

oder woula oecome invalicu • Thl.s juament is iasod 

on the interretarion os Rule 3 - All India Services 

(Dincipline ann Aeal ) Rules, 1969 which are not 

applicable in this case, the oetitioner oeinq a Central 

Government servant. In this ca:e the.a are se:arate 

rules namely; Central Civil .3ervice (Discipline & 

Appeal) Rules, 1965 in which there is no such rovision. 

Te eti h 	tsner han earlier filed an aplication/apoeal age- 

inst the iinu.ncd orn.r wniach has not Deen disosaa of 

Jy the apeollate authority. Thn applicant was claced 

unner :uspension on 8.5.197 and thargesheet was issuec 

on 4th Scotemoer, 1987. The etitioner has not exhauctea 

his remeay. In the circumstances, the apolication is 

prematire as the peiloa of six rnonU-is of the nisposal 

of the ac eal/patition filed in the 21st August, lc)87 

is not aver.Iie aopiication hence rejected. 

(P .H. Trivi) 
Vice Chairman 

(p . :o 
Judi cialiDe r 
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